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Bill No. 21 of 2023

THE HIMACHAL PRADESH WATER CESS ON HYDROPOWER
GENERATION (AMENDMENT) BILL, 2023

ARRANGEMENT OF CLAUSES
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Short title.

Amendment of Long title.
Amendment of section 1.
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Amendment of section 34.

A

Bill No. 21 of 2023

THE HIMACHAL PRADESH WATER CESS ON HYDROPOWER GENERATION
(AMENDMENT) BILL, 2023

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A
BILL

to amend the Himachal Pradesh Water Cess on Hydropower Generation Act, 2023 (Act
No. 7 of 2023).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fourth Year
of the Republic of India as follows:—

1. Short title—(1) This Act may be called the Himachal Pradesh Water Cess on
Hydropower Generation (Amendment) Act, 2023.

2. Amendment of Long title—In Long title of the Himachal Pradesh Water Cess on
Hydropower Generation Act, 2023 (hereinafter referred to as the “principal Act”) for the words
“to levy”, the words “ to establish State Water Commission for levying” shall be substituted.

3. Amendment of section 1.—In section 1 of the principal Act, in sub-section (1), for
the words “Water Cess on Hydropower Generation”, the words “State Water Commission” shall
be substituted.

4. Amendment of section 2.—In section 2 of the principal Act, for clause(a), the
following shall be substituted, namely:—

“(a) “Commission” means the Himachal Pradesh State Water Commission established
under section 18 of this Act;”.
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5. Amendment of section 18.—In section 18 of the principal Act, in sub-section (1), for
the words “State Commission for water cess on hydropower generation”, the words “Himachal
Pradesh State Water Commission” shall be substituted.

6. Amendment of section 34.—In section 34 of the principal Act, in sub-section (1), for
the words “Water Cess on Hydropowers Generation Commission Fund”, the words “Water
Commission Fund” shall be substituted.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Water Cess on Hydropower Generation Act, 2023 (Act No.7 of
2023) has been enacted to levy water cess on hydropower generation in the State of Himachal
Pradesh. The Act has come into force on the 10th day of March, 2023.

The Himachal Pradesh State Commission for Water Cess on Hydropower Generation has
been established under the Act. The State Government intends to provide greater significance to the
said Commission and hence intends to change the title of the Act and the name of the State
Commission for Water Cess on Hydropower Generation. This has necessitated an amendment in
the Act.

This Bill seeks to achieve the aforesaid objectives.

(MUKESH AGNIHOTRI),
Deputy Chief Minister.
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